IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH
AT HYDERABAD
0.A4.No.420 OF 1996, DATE OF ORDER:21-9-11998,

Betuwesn: oK

Cadd
3

Boyina Venkateswara Rao, «+« Applicant
“a nd

1. Union of India, rep. by its .
Secraetary, Department of Parsonnel
& Training, Central Secretariat,
North Block,New Delhi.

2. Secretary, The Union Public Service
-Commission, Dholpur House,New Dalhi.

3. The Chief Secretary to Government,
Government of Andhra Pradesh,
Secretariat, Hyderabad.

- 4. The Commissioner of Land Revenuse,
Nampally Station Road, A.P.,
Hyder abad.

5. The Principal Secratary to Govt.
of A.P,,Revenue Oepartmarit,
Secretariat,Hydsrabad.A.P.

.. Respondent+

COUNSEL FOR THE APPLICANT :: Mr.K.Laxminarasimha

COUNSEL FOR THE RESPONDENTS: Mr.N.R.Devaraj,pr.CGSC
: Mr.P.Naveen Raoj,SC for AP

CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER ( ADMN)
AND
THE HON'BLE SRI 8.5.JA1 PARAMESHWAR,MEMBER (JUDL)

t QR DER :

‘ORAL ORDER(AS PER HON'BLE 3RI R.RANGARAJAN,MEMBER (A} )

Heard Mr.K.Laxminarasimha for the Applicant and
Mr.N.R.Cevaraj for the Central Government, ahd Mr.

P.Nayeen Rao for the State Govarmment.:

A _ .
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2. The DA is Piled for a declaration that

acticn of the respondents in not including thﬁ

applicant in the select list of .IAS(Appointmet

promotion) for the years 1987 %e 10988 onwards

date, is illegal, arbitrary and unconstitutio
and for a consequaential diraection to the resp

to consider the case of the applicant for app

tha

1t by
till
{al,
3ndants

nintment

to IAS by promatian for tha years 1387 aﬁuards, if

necesgary by a Review DPC on par with his bat

ch mates

and jumiors and include him in thd select lisft with

all conssquential bemefits likse, seniofity, ppy etc.,.

3. The applicant is a dirsct recruit Deputy

Collector. The candidates selected alonguith jhim

in 1978 is shoun in page.i18 of the DA. The spplicant

Ui
stands at Serial No.11. There are &mﬁ&juninrs
MR

to

him, who figure at Serial N0.12’aﬂﬂ 13, in that list,

In view of the recent Judgment of the Apex Court

for Pixing the senjority of diract recruits/promotees

in Civil Appeal Nos.6526-28/94, 6529-31/54 ard

750/95 (reported in G.K.RAD & OTHERS Vs. SUTHIRTHA

BHATTACHARYA & OTHERS), which is enclosed to [the

réply, a Review is being conducted for promotion to the

post of IAS probably right from ths year 1987

onwards.

The applicant submits that his juniors are codnsidered

Standing

in the Review whargas his name was not consigdersd. Hou=

ever, tha lsarnad/ Counssl for the Stats of Andbra

Pradesh, on instructions, now submits that the case of '

the applicant will also be considered if his|juniors ars

considerad from any particular ysar. In view|of that

ak”/fﬂﬂ

..Iil.‘.la




P

there is nu need for any Orders necessary in this

OA,

5. Noting the submission of tha laarned Standing
 Counsel for the Stats of Andhra Pradesh, the (A is

disposed. No costs.

Y

(B.S<JAT PARAMESHWAR) (R .RANGARAJAN)
<
) Ii'fhé& tauol) MEMBER (ADMN)

Dated:this the 21st day of September,1998
Dictated to steno in the Open Court 4 /@5
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Copy to:

[F) P
i Y
bo"‘;’a 4&*‘

1. Sscretary Dapt. of Parsonnel & Tnainlng, Centtal Secretariat,

2.

10, “Ore duplicate copy, | ;

YLKR

. One mpy to Mr,N.R.Devraj,5r,CGSC,CAT,Hydarabad,

. One copy te D.R{R),CAT,Hydersbad,

Morth Blocl, New Dslhi. , ¢ . 1

Secretary, Union Public Service Commimsion,
Ohelpur House, New Delhi.

Tha Chiaf Sacratary ta Govt., Govt, of Andhra Pradash,
Secretariat, Hydarabad : , .

The Commissisner Land Revenug, Namhally.statiun Road,
A.P., Hyderabad, : _

Theé Principal Secratary to Gevt, of A, B, Rsvanue Dapr

Secratariat, Hydersbad,
ina copy to HrgK,Lakshmznafasimha,ﬂdvqcata,CAT,Hydarat

One copy t o Mr.P.Naveen Rae@,SC for A+ P, yCAT , Hydarabad |

b
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1T counT

TYEED 3Y | QHECKED 3y

CTMP-TED BY APRY VEID JY

IN THE CENTAL ADMINIST ATIVE TRIJUMAL

I8
YYDZRA D SINCH HYDEHAZAD

THE HIW'3LE SHRI R.AANGAIAJAN & M(A):

AND

THE H3N'3LZ SHRL 5.5. 341 . PARAMESHYA R «
M{J)

0aTzn: 2 A\ \‘ S f?ﬁ

GRDEA/3DGNENT
M.A/ A e, P e

m&mﬂ)*ib‘?é

ONITHED A9D IHTOIIN OIECTI A4S

Ao | S )
JIGPGSED GF WITH DIRECTICNS L/’/’,

(W3}

DISQESSED -
DISMISGED A5 HITHIRAUN

DROERER/TRIECTED
NO GRDEZR A5 TRULSOSTS

Feoig qmsls afgdy
Central Administrative Tribuned {
qu]DESPATCﬂ .
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MYDERABAD BENCH






